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M.A. NO. 61/2024

IN
AR K‘g/ ORIGINAL APPLICATION NO. 42/2024
OF_\‘).‘Q/
IN THE MATTER OF:
MADASIR HASAN AND ORS.
...APPLICANT(s)
VERSUS
STATE OF UTTAR PRADESH
...RESPONDENT(s)

AFFIDAVIT _ON_BEHALF OF JOINT SECRETARY, URBAN
DEVELOPMENT, UTTAR PRADESH IN COMPLIANCE OF ORDER
DATED 04.10.2024 PASSED BY THE HON’BLE TRIBUNAL

Lose : !
m@r)fr?fﬁe aged about 5 years, S/o Shri Q}eb»u\DOVH 1‘?“’76}76@

posted as Joint Secretary, Urban Development, U.P., do hereby solemnly affirm

and state as under:

/«m L KWA/SQ\MWPQJOmt Secretary, Urban Development, U.P., am

* 5 fully conversant w1th the facts of the case and am competent and

—| authorized to swear the present Affidavit.

/ 2. That in the present matter Original Application was registered by the
Tribunal exercising their suo-motu jurisdiction and taking cognizance
of a newspaper report sent by Madasir Hasan complaining that at
Village Jalandhari, District Azamgarh, there is low lying area wherein

domestic sewage is being collected and due to overflow it enters

nd Verified

SURESH K{KAAR ‘

Advocate & Notary Public
‘17/175KA/14, Near Majar Devi Das Marg

Niwajganj, Chowk ' iicknow
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residences of local people causing lot of pollution and health hazards to

them.

3. That vide order dated 06.03.2024 the Original Application was disposed
of by the Hon’ble Bench observing that the complaint at the first
instance may be looked into by concerned authorities at district level,
hence, a joint committee comprising of State PCB and DM, Azamgarh
was constituted. The committee was required to submit a compliance
report with the Registrar General who was supposed to place the matter

before the Tribunal if any further order is required.

4. That in compliance of the above order, a report was submitted by DM,
Azamgarh dated 02.05.2024, upon which the present M.A. 61/2024 has

been registered.

. That the construction of 8 MLD Sewage Treatment Plant (hereinafter
referred to as “STP”) and laying down of 2 km sewer line was to be

carried out by the U.P. Jal Nigam (Rural) (hereinafter referred to as “the

Nigam”) for which 85% work was completed by the Nigam as on

12.08.2024.

6. That in the present matter the Hon’ble Tribunal vide order dated
04.10.2024 granted 45 days’ time to the Nigam to complete the
construction of the STP and laying down of sewer line. The relevant

paragraph of the order is stated as below:

w--4. We accordingly allow 45 days and make it clear that if

& .
Swor{) asld Verified work is not completed and STP is not made operational within
befgre me
) o “ \ the above stated period, Managing Director, UP Jal Nigam
SURESH KUMA
Advocate & Notary Public 0-/
$17/175KA/14, Near Majar Devi Das Marg

Miwaigan], Chowk ' acknow




who is the body carrying out work of construction of STP and
laying down sewer line; as also Executive Officer, Nagar
Palika Parishad, Azamgarh and Principal Secretary, Urban

Development, UP shall remain present before Tribunal...”

7. That in compliance of the above- mentioned order passed by the
Hon’ble Tribunal, the Deponent issued a letter dated 08.10.2024 to the
Director, Urban Bodies Directorate, U.P., MD, UP Jal Nigam (Urban),
DM, Azamgarh, E.O., Municipal Council, Azamgarh to ensure the

compliance of the directions issued by the Hon’ble Tribunal.

A copy of letter dated 08.10.2024 is annexed herewith and marked as
ANNEXURE R1.

That to further ensure the compliance of the order passed by the Hon’ble

Tribunal, the Principal Secretary, Urban Development Department,

U.P. held a meeting dated 17.10.2024 with the concerned authorities
and directed them to take appropriate steps to comply with the
directions passed by the Tribunal. The Principal Secretary further
directed the authorities to complete the construction of 8 MLLD STP and
laying of sewer line by 10" November, 2024 and further stated that
strict action will be taken for negligence by any authority in compliance

of the orders passed by the Hon’ble Tribunal.

The minutes of meeting dated 17.10.2024 is annexed herewith and

marked as ANNEXURE R2.

9. That it is respectfully submitted before the Hon’ble Tribunal that the

S nd Verifiedonstruction of the 8 MLD STP was completed by the Nigam on
arem

SURES(:EEJQAR% OJ

Advocate & Notary Public
$17/175KA/14, Near Majar Devi Das Marg
Niwajganj, Chowk ' ticknow
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30.10.2024 and the installation of transformers and necessary
equipment have been done for the electrical connection required to run
the STP smoothly. Subsequent to the construction of the STP, the STP
was operated and tested on 30.10.2024. Furthermore, it is germane to
mention that the deficiencies reflected in the testing of STP were
removed and at present the STP is functional on a trial basis from
14.11.2024 for the next three months and the STP is working at the

capacity of 03 MLD.

A copy of report from the Directorate of Electrical Safety and report

from the U.P. Jal Nigam is annexed herewith and marked as

\cﬁm ANNEXURE R3.
Q

g OfF U 3. 7 Jalandhari has also been completed by the Nigam. Approximately 70
houses in the concerned area/locality around Garhi have been connected

to the sewer line, and the sewer line has been made operational.

11.That in addition to the construction of 8 MLLD STP and laying of sewer
line, a total of 2953 sewer house connections are proposed under the
AMRUT 1.0 project out of which 750 sewer house connections have

been completed.

12.That it is pertinent to mention that in complete compliance of the
directions issued by the Hon’ble Tribunal, the wastewater from Mohalla
Jalandhari and other wards of the municipal council is being conveyed
through the sewer line to the Sewage Treatment Plant (STP), where

d veriﬁggatmentgf domestic sewage is being carried out. All works related to

re me |
SUR ES?; M\/&% OJ

. Advocate & Notary Puhiic
17/175KkA/14, Near Majar Devi Das Marg
Niwajganj, Chowk.' ucknow




the Sewage Treatment Plant have been completed, and regular sewage

treatment is being conducted as the STP is fully operational.

A copy of photographs of the functional STP and sewer line works is

annexed herewith and marked as ANNEXURE R4.

13.Hence, the present affidavit is being filed for the kind consideration and

perusal of this Hon’ble Tribunal.
14.1 state that everything stated above has been stated by me in my official

_ capacity on and derived from the official records and I state that nothing
F—Nnaterial has been concealed therefrom.,

< (n
™ a
\%ﬁ‘gm <
R :
P DEPONENT

VERIFICATION
Veritied at ZineKng el  onthis 12 0 day of November, 2024, that the

tents of the above affidavit from paragraphs 1 to 14 are believed to be

ic and correct to the best of my knowledge and belief. No part of it is

i

DEPONENT

Ise and nothing material has been concealed therefrom.

Swern(ang Verified

Iy

Advocate & Notary Public
t17/175KA/14, Near Majar Devi Das Marg

Niwajganj, Chowk, ! ucknow
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ANNEXURE R1
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"---4. We accordingly allow 45 days and make it clear that if work is not completed and STP is not
made operational within the above stated period, Managing Director, UP Jal Nigam who is the body
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Nagar Palika Parishad, Azamgarh and Principal Secretary. Urban Development, UP shall remain
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Item No. 09 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

MA No. 61/2024
In
Original Application No. 42/2024

Madasir Hasan and Ors. Applicant(s)

Versus

State of UP & Ors. Respondent(s)

Date of hearing: 04.10.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None

Respondents: Mr. Bhanwar Pal Singh Jadon and Ms. Gargi Chaturvedi, Advocates for
respondent No. 4 & 5 with Mr, Jia Ulhaq, EE, UP Jal Nigam Azamgarh
Ms. Sthavi Asthana, Advocate for UPPCB.

ORDER

1. It is admitted before us that neither STP has made operational till
date nor sewer connections have been completed by connecting the same
with STP. This is clearly a non-compliance of statement made on
11.09.2024 where statements of learned Counsel appearing for State of
UP and Nagar Palika Parishad, Azamgarh were recorded as under:-
“1.  After some arguments learned counsel appearing for State of
UP and Respondent No.3-Nagar Palika Parishad, Ajamgarh stated
that since pending work with regard to STP and sewer connection

shall be completed by 30.09.2024, therefore Tribunal may take up
this matter after 30.09.2024.”

2. Shri Bhanwar Pal Singh Jadon, Learned Counsel appearing for
State of UP said that due to Durga Puja functions, pcople did not allow

cutting of roads and due to excessive rain, work has hampered, therefore,




45 days further time be allowed and he ensured that within 45 days,

work shall be completed and STP shall be made operational.

3. The above statement has been made after receiving instructions

from Mr, Jia Ulhaq, Executive Engineer, UP Jal Nigam.

4. We accordingly allow 45 days and make it clear that if work is not
completed and STP is not made operational within the above stated
period, Managing Director, UP Jal Nigam who is the body carrying out
work of construction of STP and laying down sewer line; as also Executive
Officer, Nagar Palika Parishad, Azamgarh and Principal Secretary, Urban

Development, UP shall remain present before Tribunal.

9. Liston 21.11.2024.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

October 04, 2024

MA No. 61/2024 In

Original Application No. 42/2024
SN
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ANNEXURE R2
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99 & HeH A1 Heq Rd S8 Frafey we ¥ 9 456 &1 Srigw |
SURfd e fdavor & o urR |

Agud el & b w0 wshy efka cgranfdevu grr it Misc
Application in Disposed of Cases No.61/2024 In 3loV0 ¥7¥di—42 /2024 Madasir
Hasan & Ors Vs State of U.P. % Uifka a1 fasiie 04.10.2024 & 3rqurert 3§ yiw
dfga, R faerr v, Sodo wmeel &) degadr A wd Wdfdd § gy des
WY g |
2— "o iy sfRd uraf@exer g Afdid Mise Application in Disposed of
Cases No0.61/2024 In 3{T0V0 WJ1—42 /2024 Madasir Hasan & Ors Vs State of
U:P. # uilRel 3r1der fQ<Tsp 04.10.2024 &1 Hferar fqavur fy=iae &:—

--2. Shri Bhanwar Pal Singh Jadon, [.earned Counsel appearing for State of UP
said that due to Durga Puja functions, people did not allow cutting of roads and
due to excessive rain, work has hampered, thercfore, 45 days further time be
allowed and he ensured that within 45 days, work shall be completed and STP shall
be made operational.

3. The above statement has been made after recciving instructions from Mr, Jia
Ulhaq, Executive Engineer, UP Jal Nigam.

4. We accordingly allow 45 days and make it clear that if work is not completed
and STP is not made operational within the above stated period, Managing
Director, UP Jal Nigam who is the body carrying out work of construction of STP
and laying down sewer line; as also Executive Officer, Nagar Palika Parishad,
Azamgarh and Principal Sccretary, Urban Development, UP shall remain present
before Tribunal.

5. Liston 21.11.2024,—"
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ANNEXURE R3
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STP Photographs, District-Azamgarh.

' Azamgarh, Uttar Pradesh, India

u GPS Map Camera

35qx+857, Azamgarh, Balrampur, Uttar Pradesh 276001,

India
Lat 26.088345° Long 83.197982°
8= 17/11/24 10:45 AM GMT +05:30

ANNEXURE R4

i
S0 )

: Azamgarh, Uttar Pradesh, India
35qx+857, Azamgarh, Balrampur, Uttar Pradesh 276001,
. India
Lat 26.088353° Long 83.197993°

¥ 17/11/24 10:45 AM GMT +05:30
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8 Lat 26.088303° Long 83.197939°
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Azamgarh, Uttar Pradesh, India

35qx+857, Azamgarh, Balrampur, Uttar Pradesh 276001,
India

Lat 26.088283° Long 83.197867°

Azamgarh, Uttar Pradesh, India
35qx+857, Azamgarh, Balrampur, Uttar Pradesh 276001,
India
Lat 26.088585° Long 83.197764°
17/11/24 10:48 AM GMT +05:30
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Azamgarh, Uttar Pradesh, India

35qx+857, Azamgarh, Balrampur, Uttar Pradesh 276001,
India

Lat 26.088231° Long 83.197833°

17/11/24 10:41 AM GMT +05:30

GPS Map Camera

- Azamgarh, Uttar Pradesh, India

G e 35qx+857, Azamgarh, Balrampur, Uttar Pradesh 276001,

| India
Lat 26.088584° Long 83.197746°
17/11/24 10:48 AM GMT +05:30
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Azamgarh, Uttar Pradesh, India
35qx+857, Azamgarh, Balrampur, Uttar Pradesh 276001, India
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